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(b) if ~O, the details thereof anJ 
the action taken against the company~ 

(c) the detaiJs of the irrcgularitks 
committed by the company; and 

~d) th~ ~lCp~ taken by the Govern· 
ment to caution the peopk against 
such types of companies? 

THE MINISTER OF PETRO-
LEUM AND CHEMICALS AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA PRA-
KASH MALAVIYA): (a) to \d) A 
complaint of cheating was filed by 
Shri Ved Kumar Jaiswal. a re~jd('nl 
of Shahdara. Delhi to Delhi Pollc,: 
(elm.: Bran:.:h). agaimt M/~. Hmdu..,· 
tan Oil Company (HOC), Guru Ram-
da~ Bhavan. Ranjit Nagar. New Delhi. 
A.., per the complainant. Mis. HOC 
had is~u\!d an adverti!:lcmcnt in a 
newspaper of U.P. calling for the di~
tributorshlp in U.P. of a product 
which can be used in place of kefc-
sene oil for lighting and cooking 
purpose. The applicanb \\ ere requir-
ed to send demand draft of Rs. 200 f-
in favour of the compan} for !letl· 
jng the application form. At the time 
of interview for distributorship. the: 
(lpplicJnb were required to give a 
demand draft of Rs. 10,000 1-. On 
the basis of the complaint. D~lhi 
Police raided the t>remll,es of Mis. 
HOC and seized their record~. enm-
puler and plastic can containing 
a bout 0.75 1 itr~s of Power Oil and 
registered a case bearing FIR No. 
559 d:lted 15-12-90 under Section 
420 120 B, IPC and Section 78, 79 of 
Trade and Mercandise Marks Act. 
On lllvestignting, the -Police had ar-
rested three person~ including the 
broth~r of the Managing Director of 
the Company. The Court has, how-
ever. granted bail to all the three per-
sons on -22-] 2-90. The Court h.a~ 
also vide their orda of 29-12-1990. 
~t~y~d the arr~st of tbe Manalling 
Director of the Comp~ny and asked 
the Police to get the result of the 
chemical analysis of the product seiz-
~ and compare it with actual Power 
<?ll. The matter is under adjudica-
tJon. . 

Cut ia oil !tuppl~ by USSR 

1389. SHRI BAL WANT MAN-
VAR: Will the Minister of PET-
ROLEUM AND CHEMICALS be 
plea~cd to ~tiite: 

• a} wht:th~r there has been cut in 
oil ~upplk;s to Inma by the USSR 
(luring the last two months on accouat 
of the Gulf war: 

(b) if 1..0. the dduih, thereof: 

(~') the c"timaled ~,upply of oil 
dUrIng the firlit three months of 1991 
and whether the USSR are honourin, 
the commitment: and 

tel) if not, the rea!-()n~ therel1f'! 

THE MINISTER OF PETRO-
LEUM AND CHEMICALS AND 
MINISTER OF PARLIAMENTARY 
AFfA1RS (SHRI SA1Y,\ PRA-
KASH MALAVIYA): (a) to (d) 
Clmtidd \\>ith IJSSR for the import of 
crude oil and pdro}\'!um product~ is 
on a calendar ) ear basis. The con-
tract paiod for the cun ent contrdct j, 
lip [0 December 19~ I. Therefore. 
~hortfali cannot be estimal.;d on -the 
basil:l nf ~uppl) in first two month~. 
that is. January and Fcbruar) 1991. 
E~timated supplies of crude oil and 
products from USSR during January-
March J 991 are as indicated below': -

Quantity 
li 11 TJwllMtnd 1\-1 etrz( r vmu',SI 

Crooe Oil 
Kero~~nc 

HSD 

840 
108 
311 

Closure of catering unit", in-currilla 
losses 

1390. SHRI Y ASHWANTRAO 
PATIL: Win the Minister of RAIL-
WAYS be pleased to state: 

(a) whether it is proposed to close 
down dep8rtm~ntal catering units in-
curring losses: 

(b) if ~o, the detail~ thel'eof -aft(] 
th~ number- of such units and the rea-
sons therefor: 




